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-Date of Order: 29-8-95,

Betwearn ; . . .

S.Suresh S :

.. Applicanti

and o

1, The Sub Divisional Officer, Phones,
Nizamabad.

2. Tﬁe’Tblecom Di strict Bngineer,
Nizmabad .

3. The Chief General Manager,
Telecommunications,
,Doorsanchar Bhavan, Hyderabad.

B Respondernts.
For the zpplicant :- Mr. K, Venkateswar Rao, Advocate.

PCx the Respondents: Mr. KeBhaskar Rao, '

ax./add.cssc

CORAM; ' ' A
THE HON'BLE MR.uU“TICE V.{EE LADRI RAO : VICE—CHA;RMAN

THE HON'BLE MR.RARANGARATAY : MuMBLR(ADMN3



4‘ 0.A.No.1164/95.

JUDGMENT

Dated: 29th September, 1995..

(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMINISTRATIVE)

Heard Shri K.Venkateswara Rao, learned counsel for the

&

applicant and Shri K.Bhaskara Rao, learned stahdiné counsel for the

respondents.

2. The applicant hérein was ‘engaged as casual mazdoor with

\ -

L)

effect from 19.2.1988 under ,R-1. He was continued as such till
1.7.1989. Thereafter he was disengaged. The prayer in tHhis OA is
for declaration that the applicant is entitled for reengagement aé
casual mazdoor under the control of the Telecom District Engineer,

Nizamabad in terms of the wvarious instructions issued by the

UrreuLus GcuTLal, UALEU €l.iV.elTIL Qllu LELLEeL NU . LAy ROy LU=
2/ngs/bdrr., dated 22.2.1993 issued by the Chief General Manager,
Telecom, Hyderabad by holding the action of the respondents in not
reengaging him gﬁ illegal, arbitrary, discriminatory and violative
of Articles 14 and 16 of the Constitution,

3. As the break in service is more than one year imr—the—first+
spett, the same cannot be condoned. However, as he has got
experience 1in the department, he 1is more useful in the service

compared to the freshers. 1In view of this, the following direction

is given:-
A
The applicant shall be engaged if there is work in future in
‘ px -
preference to freshers. But if he 1is going to be engaged in

pursuance of this order, none who 1is already in service widl be

retrenched.

. v 7

4, The OA is ordered accordingly at the admission stage. No costs.//
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(R.RANGARAJAN) (V.NEELADRI RAO)
MEMBER (ADMN. ) -VICE CHAIRMAN

Dated: 29th September, 1995. Z?%4 - fr'!-i
Open court dictation. St

Dg.p._:t; Lo 53 5Kowen C‘))cc

®'sn




pvm-

|
~

TYPED BY CHECKEIE BY
COMEARED BY : APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUIA

HYDERABAD BEWNCH AT HYLRRABAD

THE HON'BLE MR.JUSTICE V.NEELADRIERAQ
VICE CHuIEMAN

AND R c

THE HON'BLE MR.R.RANGARAJAN 3M(A)

DATEDs - -1995

ORDER/JULDGMENT

CMJAo/Reir./CodiNOs

Ordered/Re jected,

- No crder as tO costs.

‘in
0.A 110,

T.AeNO, (W.P.No.

Agnitted and Interim directiof
Issued, o !

allowed.
Digposed of with directions;r
Dismissed. ‘ L
Dismissed as withdrawn.

Dismissed for dgefault.






